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Heard Shri N,Panda, learned

counsel for the Applicant and ghri R.C

'y

rath,learned Additional standing counsel

' )
ts/Railways.

. of hearing,
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it was brought
h,learned ASC foOr

the Respondents that the Applicdnt has not

exhausted all the remedies available to him

i,e. he has not submitted any appeal to the

Appellate Authority before rushing tosthe
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rribunal for credressal ¢f his grievances
In the above premises, libertty is
given to the Applicant to submit an appeal,ifAo

he wishes to the concerned Appellate Authority

within a periocd cf s&g days and upon

of such an appeal, the Appellate Author
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is directe entertain the

of the said petition on merits, within a pericd
of 60(sivty)days with a reastned and speaking

order with
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wout raising point of limitation,
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